
 

 

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA 

(Disciplinary Committee) 

 No. IBBI/DC/23/2020  

21
st
 May, 2020 

  

In the matter of Mr. Ashwini Mehra, Insolvency Professional (IP) under regulation 11 

of the Insolvency and Bankruptcy Board of India (Insolvency Professionals) Regulations, 

2016 read with Section 220 of the Insolvency and Bankruptcy Code, 2016 (Code), in 

paragraph 5, in sub-paragraph 5.2.1, it has been ordered that registration of Mr. Ashwini 

Mehra as an IP having Registration No. IBBI/IPA-001/IP-P00388/2017-18/10706, shall be 

suspended for six months. However, there is an apparent error on the face of it that while 

suspending registration of Mr. Ashwini Mehra, it missed inadvertently to provide direction as 

to the discharge of pending obligations in terms of regulation 13(6)(a) of the Insolvency and 

Bankruptcy Board of India (Inspection and Investigation) Regulations, 2017. Without 

prejudice to the said order dated 27
th

 April, 2020, it is now provided that Mr. Ashwini Mehra 

shall continue to discharge his pending obligations until such obligations are fulfilled under 

the Code. 

 

Sd/-  

(Dr. Navrang Saini) 

 Whole Time Member, IBBI 

Copy to: 

1. The Indian Institute of Insolvency Professionals of ICAI  

2. The Registrar of the Principal Bench of the National Company Law Tribunal, New 

Delhi. 

 

 

 


